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Judgement

Aparesh Kumar Singh, J.—Heard learned counsel for the parties. The prayer of
the petitioner in the present writ application is to direct the respondents to allow
the loan regarding Pradhan Mantri Rojgaar Srigan Karykram in respect of which
certain correspondences have taken place before Managing Director, District
Industry Center, Hazaribagh and the Branch Manager, Bank of India, Bhurkunda.

2. It is the contention of the petitioners that the issue relating to grant of loan in
favour of the. petitioners by the Respondents-Bank is being avoided on flimsy
ground of the jurisdiction of the concerned Bank, which has however been
clarified by Annexure 2 letter dated 28th February, 2012.

3. Learned counsel for the Respondents-State submits that grant of loan etc. is
within the discretion of the financial institution/bank in respect of which several
formalities as stipulated under the law and the guidelines are required to be
fulfilled as also considerations of security required for such grant of loan to a
person concerned are to be taken into account. I have heard learned counsel for
the parties. A direction for grant of loans in a writ jurisdiction by the petitioners
upon Respondents-Bank is something, which this Court finds difficult to
appreciate since the grant of loans for any particular project is within the
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discretion of financial institution/bank dependent upon number of considerations
and fulfillment of formalities. In such circumstances, this Court will not exercise
its discretion either way to direct a particular bank to grant loan to such
interested person as it is within the domain of the financial institution and no
infringement of any legal right can be said to be made out by the present
petitioners in the instant case. I, therefore, do not find any merit in the writ
application, which is accordingly, dismissed.
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